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Hon'ble Sh.N.V.Krishnan, Vice ChairTia'i C
Hon'ble Smt U-ak^mi Swamifjathan,

Shri Shiv Kumar
R/c CLcO Nfe w Seema Puri,
Snahdara, Delhi-93

• < fpplic anh

(By /-d voc ate Sh,L»Ce Goyal )

V/s

1 o 1> vs lopme nt Commi ssione r, Oe Ihi
N-ational Capital Territory of Delhi
5/9 Under Hill Road., Delhi .54

2» 0/, Conservator of Forests,
National Coital Territory of Delhi
Kami a Nehru Ridge, Delhi-7

.» Re sponde nt s

0 R D d R (ORAI., i

(HDN'BLE SH.N.V.KBISHNM^ VICE CH/dRJ^AAN iA))

Vfe have he ard the IdaCounsei for the <^jiicenfe»

it is stated that for the pu.tpose of the ^ptic ar/t's

regular! sation, he was initially declared unfit o

Subsequently, the .\fedic3l Board cbclared him fit and

sent that report to the Competent authority. Yei the

Competent authority is still not taking any act:.on«

2o Irife are of the view that in such a cii^cunstancS/

^plicant ought to have called upon the concerned

authority to take action on tte medical report cSid

regularly him. It is anly if no action is tal^on on

that demand^ that the ^-plicant may approach the

Tribunal,

/

3-a In this view of the matter.The Id.counoe'
i rcr

the applicant seeks pe rmission to vathdraw the

application to pursue the remedy as mentiocbJd

\flfl.th liberty to approach the Tribunal whene\^r jriovsncG
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arises in this matter,

2, Permission to withdraw the 0-A, on ths

aforesaid terms is granted, OA is dismissed cs

withdrawn.

(Smt.Laleshmi Swaninatfian )
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